BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 421 of 2019

In the matter of

Virendra Kumar
V/s

State of Punjab

Factual / Action Taken Report on behalf of Punjab Pollution
Control Board and District Magistrate Fazilka in compliance of order dated

2.7.2019.

RESPECTFULLY SHOWETH

1. That briefly submitted thé background of the case is that the Punjab
pollution Control Board after taking into consideration worsening air
quality index during the period October to December in the. State
had issued directions vide order dated 9.4.2018 to the effectthat the
Brick Kilns shall restrict the firing period from 1* of February to 30"
of September and shall not operate the Brick Kilns for the period
from 1% of October, 2018 to 31* January, 2019 in order to improve
the ambient air quality in the State. The order of the Board was
challenged by M/s Billa Bricks, Hoshiarpur by filing an appeal under
section 31 of the Air (Prevention & Control of Pollution) Act, 1981

before the Appellate Authority. The Appellate Authority vide order
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dated 1.10.2018 had set aside the directions dated 9.4.2018 issued

by the Punjab Pollution Control Board.

That the order of the Appellate Authority dated 1.10.2018 was
challenged before the Hon'ble National Green Tribunal by the Punjab
Brick Kiln Owners Association by filing Appeal no. 251 of 2018. The
Hon'ble Tribunal vide order dated 24.10.2018 had set aside the
order of the Appellate Authority and made it clear that the Brick
Kilns will remain closed till 31.1.2019 and can start operating only

after installing the new technology.

That in compliance to the order dated 24.10.2018 passed by the
Hon'ble Tribunal, in Appeal No. 251 of 2018, the Board had issued a
public notice in various newspapers on 2.11.2018 for
impleméntation of orders of the Hon'ble Tribunal (Annexure-A).
The Board has accordingly decided to take action for the closure,
revocation of consent to operate granted under the Air (Prevention
& Control of Pollution) Act, 1981 and cancellation of licenses of the
defaulter brick kilns by the respective District Food Supplies and
Consumer Affairs (DFSC) under section 31-A of the Air (Prevention &
Control of Pollution) Act, 1981 which have started the operation
withouf adopting the induced / high draft technology with zig-zag

firing arrangement.

That it is pertinent to mention here that both Fazilka and Sri Muktsar
Sahib are districts in the State of Punjab. District Fazilka falls in the
area and jurisdiction of Regional Office of the Punjab Pollution
Control Board at Faridkot, whereas District Sri Muktsar falls in the
area and jurisdiction of‘Regional Office, Bathinda. The allegations

made by the applicant against the officer of the Board in the
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application addressed to the Hon'ble National Green Tribunal which

has been treated as O.A No. 421 of 2019 are baseless and there is

no substance in the said allegation.

That further it is submitted that the brick kilns having old technology
and operating without cbnversion to Induced Draft Technolog&/ with
zig zag setting in violation of the order dated 24.10.2018 of the
Hon'ble Tribunal were regularly checked by various offices of the

Board in the State. The status of District Fazilka and Sri Muktsar

Sahib may kindly be read as under:

a) District Fazilka
A total number of 165 brick kilns have been installed in
the area of District Fazilka. After the orders dated
24.10.2018 were issued by the Hon'ble National Green
Tribunal, New Delhi in Appeal no. 251 of 2018, the
Board had issued directions under section 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 to 32

number of brick kilns, who were found operating
without converting the brick kilns to induced draft
technology with zig-zag setting and a copy of the said
directions was endorsed to the District Food and Civil
Supplies Controller, Fazilka with a direction to cancel
the licence of the said brick kilns. The District Food and
Civil Suppliés Controller vide written communication
dated 01.08.2019 has informed the office of the Board
that the matter was under consideration of the
Government of Punjab and the Council of Ministers in its

meeting held on 06.03.2019 has granted time for
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conversion of brick kilns to new technology up to
30.09.2019. A copy of English translation of written
communication dated 1.8.2019 as received from the
office of District Food and Civil Supplied Controller,
Fazilka is enclosed herewith as Annexure-B. With
regard to the time granted by the State Government for
conversion of Brick kilns to new technology upto

30.9.2019, the facts enumerated in the folllowing

paragraph may kindly be read.

b)  District Sri Muktsar Sahib
Total number of Brick kilns in district Sri Muktsar
Sahib is 98 and Board had issued directions under
section 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 to 19 number brick kilns.

falling in District Sri Muktsar Sahib for closure.

That after considering the order dated 22.01.2019 of the Hon'ble
Tribunal passed in another matter- O.A. No. 718 of 2017 titled as
Anil Kumar v/s Union of India and other factors, the Coundil of
Minister (in its meeting held on 6.3.2019) and the State Government
decided to regulate the process of conversion of Brick Ki[ns to
Induced Draft Technology with zig zag setting by issuing
comprehensive guidelines and directions under section 5 of the
Environment (Protection) Act, 1986 to various Departments and
other organizations in order to ensure the time-bound conversion of
all briék kilns to induced draft technology with zig-zag setting.

However, with the enforcement of Model Code of Conduct for

Surd)d Suﬂ,
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Parliamentary Elections- 2019 on 10th of March 2019, the said
directions were issued after the completion of Model Code of
Conduct by way of order of the State Government, Department of
Science, Technology & Environment vide no.10/48/2019-
STE(5)/1491442/1 déted 28.05.2019(Annexure-C), wherein brick
kilns, not located in non-attainment cities were granted time up to
30.08.2019 for conversion to induced draft zig zag technology along
with environmental compensation w.e.f. 01.02.2019 based on the

‘polluter pays principle’.

7. That the Punjab Pollution Control Board is making continuous and
sincere efforts to comply with the orders of the Hon'ble Tribunal

from time to time.

8. That the present Status / Action Taken Report is hereby submitted

for kind perusal, consideration and appropriate orders of this

Magisirate,
Fazilka (Punjab)

Tribunal.

Sundd sl

Environmental Engineer, Di
Punjab Pollution Contral Board,
Regional Office, Faridkot (Punjab)
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NAME OF B.K.O. VILLAGE L.NO.
: Licence
i [Anil Kumar BKO Ghubaya 59 Canceled
: Licence

2 |Batra Industries Usmen Khiera 53 Suspended
3 |Surinder Bricks Industry Miani Basti 10 Notice Issued
4 |Batra Bricks Company Balluana 11 Notice Issued
5 |Bajaj BKO Khuian Sarwar 23 Notice Issued
6 |Surinder Kumar Batra Arniwala Shekh Shuban 25 Notice Issued
7 |Raj Kumar Batra BKO Bajidpur Katian Wali 28 Notice Issued
8 |Manpreet Gram Udyog Samiti Doulat Pura 42 Notice Issued
9 [S S Bricks company Baghe ke Uttar 47 Notice Issued
10 _|Ahuja Bricks Company Gobindgarh 74 Notice Issued
11 |H.K Batra BKO Ghallu 76 Notice Issued
12 [J.VBKO Ajam Wala 84 Notice Issued
13 |The A D Gram Udyog Samili (Regd.) Chandmari 94 Notice Issued
14 {Shiv Bricks Industries Masid Dhani 150 Notice Issued
15 |Akal Sahai Gram Udyog Szmiti Khuian Sarwar 157 Notice Issued
16 [Shiv Bricks Suppliers Gobindgarh 161 Notice Issued
17 .jGanesh Bricks Company Danger Khera 167 Notice Issued
18 |The Urang Gram Udyog Semili Kundal 168 Notice Issued
19 |Milkh Raj & Sons BKO Saidan Wali 200 Notice Issued
20 |Guru Kirpal Divya Shakli Bricks Ghallu 206 Notice Issued
21 |Ganpati Bricks Industry Churi Wala Dhanna 228 Notice Issued
22 |S.K.Batra BKO. Bajidpur Katian Wali 229 Notice Issued
23 |Parjapat Int Udyog Jhotian wali 243 Notice Issued
24 |Seema Bricks Industry Killian Wali 245 Notice Issued
25 |Krishna Bricks Company -~ |Ratta Khera 282 Notice Issued
26 |Kissan Bricks Industries " |Pir Baksh Chohan 290 Notice Issued
27 |Raj Kamboj Bricks Co. Koriyan wali 293 Notice Issued
28 |Balaji Bricks Company Bhagsar 205 Notice Issued
29 |C.M Bricks Company Chak Totian Wala 318 Notice Issued
30 |B K Bricks . Jandwala Kharta 319 Notice Issued
31 |Nokhwal .Bricks Sl.{pphers ' Doulat Pura 321 Notice Issued
32 |Baba Kali Dass Bricks Industries Chandmari 330 Notice Issued
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From
District Controller,
Food, Civil Supplies &
Consumer Affairs, Fazilka.

To
Assistant Environmental Engineer,
Punjab Pollution Control Board, Faridkot.
Memo no- Ni (S)- 2019/ 3368 dated 01.08.2019
S_ubject:- Regarding compliance of the directions u/s 31-A of the Air (Prevention

& Control of Pollution) Act, 1981 issued to the brick kilns in compliance
to the orders of Hon'ble National Green Tribunal, New Delhi in District
Fazilka.

Reference:- Regarding your office letter no. 3446 dated 26.07.2019.

In regard to above, it is intimated that out of 32 brick kilns whose
consents were cancelled by you (Iist‘attached), one has been cancelled and the
supply of another one brick kiln was suspended by me. Remaining 30 brick kilns
were issued notices, reply to these notices were given by District Brick Kiln
Association, Fazilka wherein the association demanded one month time as
Association had taken up the ma&er with the Hon'ble Chief Minister and at the
Central Government level. In the meantime, in the State Ministers' Cabinet meeting
dated 06.03.2019, brick kilns of the State were given time upto 30.09.2019 for
adoptibon of new technology.

The above said subject, has been conveyed vide Chandigarh memo no.
5 S(8-Part-II) 2019/318-A dated : 28.03.2019 and Memo no. 5 S (8-Part II)
2019/588-A dated : 03.06.2019 which are enclosed with this letter are being sent to
you for kind information. |

DA: As above

Sd/-
District Controller,
Food, Civil Supplies &
Consumer Affairs, Fazilka.

Endst. No.:- Ni (5)-2019/ Dated

A copy of the above is forwarded to the Hon'ble Deputy Commissioner,

Fazilka for kind information. ' .
Sdy/-

District Controller,

Food, Civil Supplies &

Consumer Affairs, Fazilka.
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NAME OF B.K.O. VILLAGE L.NO.

. Licence

1 Anil KUIT]BI’ BKO Ghubaya 59 Canceled

. Licence
2 |Batra Industries Usmen K[iera 53 Suspended
3 _|Surinder Bricks Industry Miani Basti 10 Notice Issued
4 |Batra Bricks Company Balluana 11 Notice Issued
5 |Bajaj BKO Khuian Sarwar 23 Notice Issued
6 |Surinder Kumar Batra Arniwala Shekh Shuban 25 Notice Issued
7__|Raj Kumar Batra BKO Bajidpur Katian Wali 28 Notice Issued
8 _|Manpreet Gram Udyog Samiti Doulat Pura 42 Notice Issued
9 _|S S Bricks company Baghe ke Uttar 47 Notice Issued
10 _|Ahuja Bricks Company Gobindgarh 74 Notice Issued
11 |H.K Batra BKO Ghallu 76 Notice Issued
12 |J.VBKO Ajarm Wala 84 Notice Issued
13 |The A D Gram Udyog Samiti (Regd.) Chandmari 94 Notice Issued
14 |Shiv Bricks Industries Masid Dhani 150 Notice Issued
15 |Akal Sahai Gram Udyog Samiti Khuian Sarwar 157 Notice Issued
16 | Shiv Bricks Suppliers Gobindgarh 161 Notice Issued
17 - jGanesh Bricks Company Danger Khera 167 Notice Issued
18 |The Urang Gram Udyog Samiti Kundal 168 Notice Issued
19 [Milkh Raj & Sons BKO Saidan Wali 200 Notice Issued
20 |Guru Kirpal Divya Shakti Bricks Ghallu 206 Natice Issued
21 |Ganpati Bricks Industry Churi Wala Dhanna 228 Notice Issued
22 |S.K.Batra BKO. Bajidpur Katian Wali 229 Notice Issued
23 |Parjapat Int Udyog Jhotian wali 243 Notice Issued
24 [Seema Bricks Industry Killian Wali 245 Notice Issued
25 |[Krishna Bricks Company Ratta Khera 282 Notice Issued
26 |Kissan Bricks Industries Pir Baksh Chohan 290 Notice Issued
27 |Raj Kamboj Bricks Co. Koriyan wali 293 Notice Issued
28 |Balaji Bricks Company Bhagsar 295 Notice Issued
29 |C.M Bricks Company Chak Totian Wala 318 Notice Issued
30 |B K Bricks Jandwala Kharta 319 Notice Issued
31 |Nokhwal Bricks Suppliers Doulat Pura 321 Notice Issued
32 |Baba Kali Dass Bricks Industries Chandmari 330 Notice Issued
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Govt. of Punjab
Department of Food, Civil Supplies & Consumer Affairs
(Supply Branch)

From
Director,
Department of Food, Civil Supplies & Consumer Affairs,
Punjab
To ; _
All District Controllers, Punjab
Memo no- 5 (8- Part II) - 2019/ 318 A dated 28.03.2019
Subject:- Request letter regarding'problems faced by brick kiln owners. |

Reference:- General Secretary, Brick Kiln Owners Association (Regd.) dated
‘ 09.01.2019 and District Controller, Gurdaspur letter no. Ni (S) — 2019/
154 dated 05.02.2019.

In regard to above subject, those brick kilns whose consent has been
cancelled by Punjab. Pollution Control- Board, license of that brick kilns have been
suspended by District Controller-cum-Licensing Authority, If according to the letter
issued‘by Punjab Pollution Control Board/ Department of Science, Technology &
Environment, old brick kilns (without zig;zég -or those adopted new zig-zag
technology) have been given permission to operate or time has been given till 30
September 2019, then action for renewal of licenses may be taken at the level of
District Controller-cum-Licensing Authority.

_ Sd/- :
Additional Director (Supplies)
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Govt. of Punjab
Department of Food, Civil Supplies & Consumer Affairs
(Supply Branch)

To
All District Controllers, Punjab
Memo no- 5S (8- Part II) - 2019/ 588 dated 03.06.2019
Subject:- Regarding time given till 30.09.2019 to brick kilns having old

technology.

Reference:-  Head Office memo no. 5 S (8-Part 11)-2019/ 318 A dated 28.03.2019.

In regard to above subject, according to the letter received from
Department of Science, Technology and Environment, Punjab, Chandigarh issued
vide their letter no. NOJ48/2019 — STE (5) / 3-6 dated 28.05.2019, old technology
brick kilns have been granted time for operation from 01.02.2019 till 30.09.2019. In
addition to this , it hés also been writtén by them that brick kilns in the Punjab State
who produce less than 30,000 bricks per day are required to deposit Rs. 20,000/- per
month' and those who produce equal to more than 30,000 bricks per day are
required to deposit Rs. 25,000/- per month. Therefore, a copy of above letter is
forwarded to you and it is requested that keeping in view of above letter, suitable
action be taken as being District Controller — cum- Licensing Authority on all the brick |
kilns falling in your di_strict.
DA:- 4 Pages
Sd/-

‘ Additional Director (Supplies)
For Director, Department of Food, Civil Supplies & Consumer Affairs ,

" Punjab
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T e e s
( _ Depariment of Scianca Technology & Environmeht
\ ‘ Branch)
i |W : (STE Branch)

: Nd-: Jo,lrlU}Ju'f;.m_(y’ﬁwmw/r
. . of, W05 Adel]
IV\Q ' Order R

\L@-\ g :W11'eréas:,ltle Cony
L" ,/9'@ (Part11)"MON/ 2925 date

tal Pollution Control' Beard vide clrcular no, A-18011/41/2000
d 0];.07.2016 Nad Issued qlrearon‘s‘u/s 18 (1) (b) of the Alr
P DA,, (_meve_r{uch & Contiol Gf Pollution) Act, 1981 to the Punjab Pdllution. Control Board
G régarding ‘Prevenlidn and:.control of alr. pollution |
whereln’ one of the' directions relates 1o the conv
induced draft tecki-oingy With 219 zag setting.

2.

it hon-allalmimient clties and Lowns,
erslon of ratural draft bikek Kilns Lo

" And 'ﬁheyer.;, tha Central Pollution Contrél Board vide létlet : elrcular no. 1PC-
V(SS1)/Brick Kiln/2117; 4897 dated 27.06.2017 had lssued further directions U/s.10 (1) (b)
of the ll\lr"(i?révénii'ﬁn & Control of Péllﬁlioli)‘/\cl,'l%l to the Punjab-Pollution Control
Boatd regarding p:evenllon and control of alr polludon In different type of brick klins and

desired the stalus on converslon of natural draft to Induced draft Brick Kiln (with
rectangular kiln sh1pe and zlg-zag brick sétting). '

3 And where: 5, 1 lhc‘bgckgmunﬂ of lhe diretlions Issued by Uie’ Central Pollution

Coritrol Bpérdz the 'Jur'jaij Pollution Control Board Yide cireular No: SEE (HQ-2)/2017/1043
daléd 08.11.2017 had directed -brick ‘Kiiis (o adopt 2lg-zag teChnolbgy on or before

: 3‘1.63:2019, twhic‘Q Jate was advanced ‘by the Honble Naldiial Green Tribunal to
31.01.2019 vide orcer déted 24.10.2010 passed th Appeal no. 251 of 2018, '

y W )
‘And wheras, the Minlstry of Environment,
notifitation no. G.S,R 233 (E) dated 15,03:2018 has

be allowed only witin i'lg-_zag or'vertical méthod of br
- héw standardé as slipulated 1A the notindation aid t

q.

Forest & Climate Change vide
directed that all new brick kilns shall
Ick imaking and shall comply with Lhe

hat the ekl'stlllmg brick Kilng which are
not following 2ig zag or vertical inethod shall ba converted sg

as o adopt zlg 7ag aor
vertlcal meltiod w

&d near non:attalnment

In cases where CPCB/SPCB/PPC has

Jwr, timelines for converslon, such orders shall prevall. The drart

-+ notificallo Is yet19 be finalized by the Ministry of Environment, Forest & Climate tt1ange. :
'II- 5, And'-v‘\ﬁlfe-'l"e::.s, h2 Hon'ble Natlonal Greert Tilbunal vide order ‘dated 22.01.2019
. passed In OA no 718 of 2017 Wed as Anil Kumar Vv

s. Unlon of Indla & Others hag
direcled tha Centiai Prllution Control Board to call tor reporl

$ With 1egart to compliance

With dlnr'tgcl]o!m lssu':u“by the CPCB an 27.06.2017, from tHe States of Ultar Pradesh,

¥ -Uur'a}{ﬁand,_.Haﬁ(aﬁa,'Pun]ab and look Into as to whelker the:dforesald directions have’
: bééﬁ(tompﬂedilw'.h';‘ I} Is mentioned in the older dated 22.0i,2019 that In case of failure

win a perlod of one year; In case of ‘kilng locat
titles .and two yuars for other Kips. Further,
scparately “lald - U
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ofi. the"pért‘éﬁthé"‘t‘hté Pollutlon Contiol bbﬁrds to éoim
the CPCB then, att an agalnst sich States ba take,’
6.

ply wilh tlte dlrtzctIOhs passed by
in accordance wllh Iaw

f\nd wnereas thn matler was cUns[déred by Lhe Government in tonsUltatron with
vartoUS stakehﬁIdErJ ahid It Was observad liat the actlon takefy by the regulalow authority

and ‘the’ technotog\, provtder and the expert agency namely PunJab State’ Councll for

Sclence & Technology w'th regard to the converslon of conventional brick Klns to Induced

draft techriology wich 7lg 23g setting is not adequate at the gtound level due to limited

uvaltabllity of skllled manpawer and Invoivement of dlrrerent Deparlments of .the State
I
bes Government

I‘ 7. . And Wher‘eas,‘é;' per current status there are about 2820 operatlve rick kilné In the
| State of Punjab tut vi which 524 btick kilhs have adopted Induced draft technology with

zlg zag setting and 679 more have applled for_converslon Into Induced draft techndlogy
with zig zay SétUng
i '-" 8. And- whéreas, thefe are sdime key- chal!énges In the adaption of lhe sald lechnology
‘such &5 avaltabtllty of adequate manpower with technology provider for fa_t.t diffusion of
techndlogy,

'

engagemunt of services of technology provider for Implementatlon of
technology, mited avallability of tralned mahpower for- kilri construCttcm and operation,
o avallablluty of mducwj draft fan and othet ‘service Broviders,

poot: quality - of cohstruction/
_ non=adhérehct_' to thc deslgh speclﬂcatlons and poor weather todditions,

“ 9, And wheraaﬁ apart from the above there are céttaln olher aspects of lhe matter

’ " . which have a!so beer, consldered such at dependente of 200- 250 petsons and thelr family

' members per brick kl‘n for thelr livellhood (directly or IndlrEctIy), steep rlse in the price of
I

bricks arrectfng the qene.ar plblic, sodo ‘ecohomig conSequences and closure of

developmenit woiks, If &Il the. brick kilns having hatural draft technology remain closed tin

the adoplior of Inducad draft technology with zlg zag setling.

" 10. . And whergas, the PUnJab State "Council for- Science and’ Technélogy has now

o] epared 3 comprehe‘uslvd action plan for expediting the conveﬂ;lon of. natural draft brick
“ kilns to Induced dr’aft brick Kiln with 21g 2dg sett)

ng and a copy of the' same Is enclosed
herewlth

l 11 And whéreas in fulthetance lo: the dlrectluns nbttncatlon @and  clreular.
aforéh‘lehtlbnéd and CuﬂS'dCllng the order dated 5701, 201

9 pasmd by the Hon' ble

Natl‘onal Gresh “Tribyrial In OA ro. 718 of 3017, comprehenslvd guldeltnes and dlrecllohs

- ate requlred to be Issded In Hhe matter to Varldus. Depattmehts ahd glher organizations In

~ order to ensure time Sound canverslon of all the brick kins to Induced draft technology
J1 with 21g 2ag séttlng s

1 1 And whereas Irr the Exerclse of Its powers arid performance of ILs furicllons, the

Slate Gm)érnment Is émpo\Ncred to Issud directions uhder sectich 5 of the Enviroriment

i A 1
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Prétéd\bh&"ﬂt& i‘jﬂﬁ ld any belkbn ol'ﬂder 6r aUU]ﬁIW bhd §unil person ‘oificel o

authority. shal\ be bound tb cotiply with steh diractions.

13.. And. whéreas the métter has been tonsldered by the Cuuncll of-Minlslers In Its

h\bellng held‘nn 6.03. 2(]19 and tha: CoUncil of ‘Ministerd was saLIsned {hat' directions be

Issued under ‘secton 5 of the Envirohinent (Protection) Act, 1986 fot Implementing

comprehiensive actlon plan for conversion of all the bilck Kilhs In the State to Induced draft
\echinology with zlg zaq SEtUng.

\

4. And wheread aRer cohsldering all the dspext:. of the maltel, the Goverhtent has

dec\ded lo tegu‘ate the.process of tonversion of brick kiing to lnduted draft technology

W\\h 7ig 289 se§ti_ng by.issulng directions under section 5 of the Ehvlronitient (Protection)
Act, 1986 as uhidery

" () Thv brick kllns sltuated \vllhln ﬁon!dualnment cilies sl\all not be allowcd

A TP SO

to operale wlthout adopllng the Induced draft technology wﬂh 2g zag

.ot ae L

Sehlﬁg K compllance wltﬁ the dlreclk)hs dated 01.07.2016 Issued by lhe

e R

CPCh.

' (_\l) - No new bilck kiin shall be- al.oWed o be established In the Stale of

[T

. -—c,—-——-—uJ._
e TR G ‘Puirjab Without havlng |nduced draft lechnology wllh 71§ 2ag selllnq

- .u-.... A

v;"(}ll)' ‘Nb C(»nvenllonal brick kil with natutal draft technology shall be allowed

i

b Operate beyond 30.09.2019.

e —— ey

(v) *THe brick kiins whlch are continUmg to operate ahd are In the process of

: . cohveislon to Induced draft technology wlth zlg Zag Seltlng} ypt to stait

,‘.W'Er?;‘c’es*s—df such corversion are reqmred o pay. “ehvironmental
.-compensallon on the basls of ‘peiluter pays ptlnciple to 'the Punjab
‘Polutlon Control Bc)arﬁ with effect from 01.02,2019 i lhe ‘adoptlon of

| h Indiced draft tethnology with zig kaq'sélllﬁg as under:

() Rs. 25000 per montll for’ klln or capacily enUal to or more ‘than
30000 brltks per day.

() Rs, 20000 per month for kl!n of capaclty less than 30000 bricks
" per day.

(V) The Puﬁ]ab Pallution Control Board hall ensure LhaE the brick kilns

‘ } ope ate In corpliance with the' code of practice presdlbcd by the CPCB
. S as well as of the State Pollutlon Conttol Board.

{v1) ':The‘-DEpaltment'of Food & Civil Supplies belng licensing authotity will

cre.le awarehess and mdbllize the brick kilns for. ¢oriversion to induced
+ " draft technology with 21d zag sétting.
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BT lDated, C\’\and\gahw,'

(vh) Lﬂ\e nepénment of s(:lence i Technology throUgh Pun]ab Stale Coundil

ot E siehce & Technolbgy will provide necessary lechnlcal asslslance for
lnnplumentall(ﬁn of the actlon plan

(vm) rhé Depan’tment ot - PoWer “ohall 'rhsure tc) provldc 15" HP power
conn'*cllchn as rddulred by: the brick:Kilns for |Unn\ng the Inducéd Draft
fan.

(X)  The Deputy Commisslongrs shall imonltor the progress of the activities to

tie peﬁ'orir‘,ed under the betlon plan at the District level,

15. . In casé’ bf f lure Lo comply With the - directions aforementlcméd action in

accordance.wmh the z)rmls\ons of the Ehvhonmenl (Protchon) Act, 1986 shall bé taken.

o RK. Verma, IAS |

'\{ the 27" May,io 19 . - Princlpal Sc:cnétary to: Govt of Punjab

: ‘. Depariment of Sclenite, Techno\Ogy & Environment '
FndSt NK‘J 10!48)20 18- STE(S)I  Dated Chandlgarh,lhe

: A ¢opy the ! aBOVE Is forwarded to the Chler Printipal Secretary to Chief
Mln\ster, Punjab for in‘triztion.

Additiofal Seztetary
Endét NU 10/40/7019 1 E(b)/lllflllllloild 6 Dated,Chandigdth,ther d4-cs- 2079
A copy ' e above 1§ forwarded to the follhwlng for Informatlon and necessary
acUoﬂl
1.

Prircipal” ‘Sacrelary, Depattment of Féod, Clvll Supplles and Consuriers Afralrs
,“ . Priviclpal Sedet 1y, DEpaitiidnt of ptwer, e
X 3 ~ :Chajeman;ibunab Pollution Eontrol’ board,:Patiala, .

5 41

Exdeltive: Biretsor, PuRjab State “Coucil foF Sciehcé aid Technology
-J:

Additional Secretary
T

.Dated Chandlgarh the: .
: © IAcchpy hE abpve 13 forWar’ded to aII lue Deputy’ Con’\lssmhefs Punjtjb for
l lr\mrmalk)n bfd- ﬂece5§1ry aClle

|' -Endst.No. 10/48/2019 515(7)/

R W
Additional Secretary
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